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JUSTICE DILIP GUPTA 

  Shri N.M. Goyal, learned authorized representative appearing for 

the department has made statement that in view of the low tax demand, 

the department does not desire to pursue the appeal and an application 

has been filed for withdrawal of the appeal. 

2. Shri Bharat Jain, learned counsel for the respondent has no 

objection. The application is allowed and the appeal is dismissed as 

withdrawn. 

 (Order dictated in the Open Court) 
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